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Distribution of Power from Centfral

to time for revision of the lformu-
Power Units

lae sp as to increase their share in
the power allocated tg them from the
Central Generating Stations. The pre-
sent formulae have been in force for
quite sometime and by and large the
States have found them acceptable.
There is, at present, proposal tg re-
vise the formulae.

*457. SYED SIBTEY RAZI: Will
the Minister of POWER be pleasel to
state:

(a) whether some States and Union
Territories have requested for the
distribution of power from the Cen-
tral Power Units;

Power Defiicit by the end of Eighth
(b) if so, what are the names of Five Year Plan
these States and Union Territories; “458. SHRI PARMESHWAR KU-
MAR AGARWALIA: Will the
Minister of POWER be pleased ta
state:

(c) whether Government have ta-
ken any action on these requests; and

(dy if so, the details thereof and

(a) whether Governments  atten_
if not, the reasons therefor?

i
|
l
i
II tion has been drawn to the observa-
. ticn made in the recent National

THE MINISTER OF POWER (SHRI | Convention of Institution of Eng.
N. K. P. SALVE): (a) to (d) The | ineers anticipating major pawer de
power from Centra] Generating Sta- ficit by the end of the Eighth Five
tiong is distributed among  various Year Plan period;
States, The allocation of power from

the Central Generating Stations is rsb) lihi(::e ;’;’%‘Lat is Government's re.
made to the States on the basis of action ! ;
the formulae approved, Various Sta- | - (c) what would be the power de-

tes have been representing from time® | fi¢it by them; and
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(d) what is the manner in which
Government propose ty meeg  fhis
power deficit?

THE MINISTER OF POWER
(SHRI N. K. P. SALVE): (a) tg (d)
The Government is aware that a
national convention of Instituiion of
Engineers was held on the 2%th and
30th January, 1993 in New Delhi,
where anticipated power chortage by
the end of the VIIT Five Y=ar Plan
was also considered. The Govern-
ment is also aware that up comple-
tion of the capacity addition prog.
ramme of 305377 MW during the
VIII Plan, the anticipated poweT
supply position in the terminal year
of the plan viz. 1996-97 wiil be as
follows:—

Peak (MW) Energy (Mkwh)

Requirement . . 73656 416274
Availability K 58403 378626
Shortage . —15253 -.37648
(%) Shortage . —20.7 -9.0

A number of measures are being

taken to meet the anticipaicd situs.
tion, which, inter-alia, include—imp
roved arrangements for transfer  of
electric power between regions, ren.
novation and modernisation of the
existing plants, improving plant load
lactor and plant availability of rher-
mal and hydro plants respectively.
reduction in transmission and distri.
bution losses, conservation of cnetgy
and encouraging privale investmenf
in the power sector.

Release of Imponded D.A.

¥459, SHRT V. RAJAN CHELL-
APPA: Will the Minister o¢r FIN.
ANCE be pleased to state:

(a) since when the D.A. is being
impounded in respect of those who
are getting a basic pay above Rs.
3,500- and how much D.A. has
accrued to them; .
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(b) what are the reasons for imp.
ounding the D.A.;

(¢y what is the account in which
it is being credited, -

(d) whethey Lhe interest is paid on
those amountg at par with P.F. acc-
oun(, if so, from which date; and

(e) whether the employees will be
allowed to withdraw the amount
from the impounded D.A.; if so, by
when?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI M. V. CHANDRASHEEKARA
MURTHY): (a) to (e) The additional
instalments of dearness 2allowance
due to employees drawing pay ab
ove Rs. 3500— p.m. are being credi-
ted to their  respective provident
fund accounts w.ef 1.7.1939 with a
view to minimising the immediate
cash outgo from the Consolidared
Tund of India. The employees are
paid interest on this amount and
can draw advances ol make with.
drawalg from their provident  fund
in accordance with the prescribed

rules,

World Bank concern over Non-Utili-
sation of its Aid

*460. SHRI RAMACHANDRAN
PILLAI:

SHRI M. A. BABY:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is  fact that che
World Bank officials have expressed
concern over non.utilisation ot
World Bank assistance to the coun-
Lry;

(b) whether the Managing Direc.
tor of World Bank took up the
issue during his visit to the coun-
try recently; and

(¢) if’ so, what are the details
thereof? :



